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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1096 OF 2024

IN THE MATTER OF:
Mhandra Shekhar Gupta .. Applicant
Vs.

e of Uttar Pradesh & Ors. -..Respondents

ACTION TAKEN REPORT ON BEHALF OF MEERUT DEVELOPMENT

AUTHORITY
MOST RESPECTFULLY SHEWETH:
I, Sanjay Kumar Meena aged about 29 Years, presently holding the post of Vice
Chairman, Meerut Development Authority, having my office at Meerut
Development Authority, Meerut, Uttar Pradesh, the deponent, do hereby

solemnly affirm and state as under:

MEERT A p
Reg, Mo.-6301
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1. PRELIMINARY SUBMISSIONS

The present affidavit is filed in continuation of the earlier Reply Affidavit
dated 07.01.2025 and pursuant to the directions contained in the order
dated 29.01.2025 passed by this Hon’ble Tribunal in the above-captioned
matter. The said order required the answering Respondent to permit the
Applicant to access Mangatpuram Park for on-site verification, to facilitate
a joint inspection in the presence of the Applicant, to consider the
disclosures made in the Applicant’s affidavits dated 02.01.2025 and
22.01.2025, and to file a further affidavit in compliance thereof.

The answering Respondent submits that it has complied in full with the
directions issued by the Hon’ble Tribunal and has conducted a joint
inspection at the Mangatpuram Park site, which was duly attended by
relevant officials and the Applicant himself. The site inspection was
documented, geo-tagged, and photographed in the presence of
independent officials and field staff.

It is submitted that the answering Respondent has not indulged in any

act of suppression, collusion, or concealment. On the contrary, MDA has
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The affidavit now proceeds to present the statutory background, factual
chronology, responses to allegations, and a comprehensive status report
on the two park sites: Jagannath Puri Park (Park 1) and Mangatpuram
Colony Park (Park 2), in fulfillment of the directions of the Hon'ble
Tribunal.

2. LEGAL FRAMEWORK AND MANDATE OF THE MEERUT

DEVELOPMENT AUTHORITY
The Meerut Development Authority ("MDA") is a statutory body
constituted under Section 3 of the Uttar Pradesh Urban Planning and
Development Act, 1973 (hereinafter referred to as “the Act”), with the
object of promoting planned development of the notified urban area
within the city of Meerut and its surroundings.
Under the provisions of Section 8 of the said Act, MDA is empowered and
obligated to carry out the following essential functions:
a. To prepare Master Plans and Zonal Development Plans in
accordance with prescribed norms;
b. To regulate development in conformity with the approved
plans and enforce zoning restrictions;
Y}\Vo monitor and prevent unauthorized constructions;

0 protect and preserve public land earmarked for civic
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e. To undertake demolition and restoration in cases of unauthorized
occupation or misuse.

2.3 That MDA functions under the administrative supervision of the State
Government and is also bound by national environmental objectives and
urban planning policies. It acts in consonance with the constitutional
obligation under Article 48A which mandates the State to protect and
improve the environment and to safeguard the forests and wildlife of the
country, and Article 51A(g), which casts a fundamental duty upon every
citizen to protect and improve the natural environment.

2.4 That the city of Meerut has an approved Master Plan prepared under
Section 9 of the Act. The said plan, along with the sanctioned layout plans
of various colonies, forms the foundational zoning document that
demarcates areas for different land uses, including residential,
commercial, institutional, industrial, and recreational (parks and green
belts).

2.5 As per the Master Plan and Layout Plan No. 146 dated 02.05.1989 (for

Mangatpuram Colony), the land identified as Mangatpuram Colony Park

19 d/1, and 1931/1 within Jagannath Puri Colony are earmarked for

1

t:
parkland, and any construction on such land is impermissible in law.
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That the Act provides powers to the Authority for enforcement of
violations. Section 26 authorizes MDA to issue stop-work notices; Section
27 empowers it to pass demolition orders; and Section 28 provides for
eviction of unauthorized occupants and recovery of possession. These
sections have been scrupulously invoked by the Authority in the present
matter.

That it is further submitted that as a custodian of public interest and
environmental stewardship, MDA bears a heightened responsibility to
prevent the conversion of green zones for private benefit. Encroachments
upon parkland not only violate planning statutes but also erode the
environmental and social fabric of urban neighborhoods.

That thus, any allegation of inaction, misrepresentation, or dereliction on
part of the MDA must be viewed against the demonstrable background
of legal compliance, multiple enforcement actions, and transparency as

shown in its demolition drives, layout verification, and open inspections.
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3. FACTUAL BACKGROUND AND ACTIONS TAKEN: PARK 1 —

JAGANNATH PURI PARK

The land designated as Jagannath Puri Park (hereinafter "Park 1") is
situated behind Bahadur Motor in Transport Nagar, Meerut. As per the
Master Plan and sanctioned layout of the colony, the land comprising
Khasra Nos. 1938/ 1, 1938/2, 1934/1, and 1931/1 has been unequivocally
demarcated as a public park.

Complaints regarding encroachment over this parkiand began surfacing
in the latter half of 2019. Upon receipt of these complaints, the MDA
initiated a detailed field inquiry through its enforcement wing and
planning department.

The findings revealed that certain individuals had undertaken
unauthorized residential constructions and compound wall extensions
that encroached upon the park area. Accordingly, the following timeline
of official action ensued:

27.12.2019: Show Cause Notices were issued under Sections 26, 27,

and 28 of the Act to the identified encroachers, calling for explanation
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04.11.2020: Demolition Orders were passed by MDA under Section
27(1) of the Act after observing procedural safeguards.

The demolition orders were challenged by the affected individuals in
appeals before the Commissioner, Meerut Division, who by order
dated 07.04.2021, partially allowed the appeal by directing the MDA to
explore the possibility of régularization.

Thereafter, the Authority evaiuated the land use, colony layout, and legal
feasibility. It was concluded that since the encroached land fell entirely
within the public park zone, regularization would amount to illegal
conversion of designated green space. Consequently, MDA issued a
formal rejection of the regularization proposal on 07.02.2022.

In light of the finality of rejection, MDA passed fresh demolition orders
on 15.03.2022, and initiated legal recovery and eviction process.
Between April 2022 and June 2023, certain encroachers filed writ petitions
before the Hon’ble High Court of Judicature at Alahabad (Writ-C Nos.
9629/2022, 16265/2022, and 20295/2022). All petitions were dismissed after

hearing, with no relief granted to the petitioners.

Upon culmination of the legal proceedings, final demolition orders were

i

cﬁprdination and scheduled the enforcement action. [final demolition orders

Bated 19.09.2024, Here in Annexed as Annexure No.-2]
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3.9 On 04.01.2025, MDA, assisted by police forces, carried out a
comprehensive demolition drive and removed all unauthorized structures
from the park. This action was documented through photographs, video
recording, and field reports. The photographs were geo-tagged and
appended as Annexure-13 to the earlier Reply Affidavit dated
07/01/2025.

3.10 That the site was cleared of all constructions, and the land was restored
to its original green space status. No residual encroachment remains as
of the date of filing this affidavit.

3.11 That the entire process was conducted transparently, lawfully, and after
affording adequate opportunity to the concerned parties. The demolition
was not only legally justified but environmentally essential, given the
urban pressure on open green spaces.

4. FACTUAL BACKGROUND AND ACTIONS TAKEN: PARK 2 —

MANGATPURAM COLONY PARK

4.1 The land identified as Mangatpuram Colony Park (hereinafter "Park 2")
is located behind Gopal Gaushala along Delhi Road in Meerut, and falls
within a sanctioned residential layout approved under Layout Map No.

SZETERL . 146 dated 02.05.1989.

OT AR}.’ =N

/ < 4. A‘é,__per the said layout, Park 2 is earmarked as “Park/Open Space.” It is
/ . \

4 \
git ated within Block D of the Mangatpuram residential colony and has

v(;: orically remained designated for public recreational purposes.

S
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In the earlier affidavit filed by MDA on 07.01.2025, it was submitted that
upon internal inspection of Park 2, no encroachments or illegal
structures were found within the boundaries of the land demarcated as
a park.

However, in the Applicant’s affidavit dated 02.01.2025, certain named
individuals were alleged to be occupying park land in Block D of
Maﬁgatpuram Colony. Further, in the affidavit dated 22.01.2025, it was
claimed that MDA had filed misleading photographic evidence and was
complicit in shielding the encroachers.

The Hon'ble Tribunal, vide order dated 29.01.2025, directed that the
Applicant be permitted to access the site for personal verification and
that a joint inspection be conducted by MDA officials in the Applicant’s
presence to ascertain the true state of the park.

In full compliance with this direction, MDA organized a joint inspection
on 25.02.2025. [Copy of Joint Inspection Report of Mangatpuram
Colony Park dated 25.02.2025] Here in Annexed as Annexure No.-3
The inspection was attended by:

Shri Chandra Shekhar Gupta (Applicant);

The Planning Officer and Survey Officer of MDA;

L 0.:‘\\.!?0(2‘ Law Enforcement Officers for transparency and security;

Ay

&&presentatives from the Residents’ Welfare Association.

|
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4.7. The inspection involved:
- Verification of physical boundaries as per sanctioned Layout Map No. 146;
+ On-site measurement and visual examination;
« Geo-tagged photography and video recording.
4.8 Findings of the inspection are as follows:

The entire plot demarcated as Park 2 was open, unfenced, and

unbuilt.

« No permanent or semi-permanent structures were found within the
designated boundaries of the park.

+ The individuals named in the affidavit were found to be
residing adjacent to the park land, and not on it.

+ There were no compound walls, sheds, or storage units encroaching
upon the park area.

4.9 The claim that MDA submitted photographs of a different park was
conclusively disproved, as.the submitted photographs were geo-tagged
precisely with the location of Mangatpuram Colony Park.

4.10 As regards the allegation of obstruction of access, it is respectfully

submitted that MDA does not maintain any gate or perimeter around Park

.
~

2'\;':.,_frhe park is freely accessible and open to residents. No directive

astricting access was ever issued by MDA. Furthermore, the very fact

”*&*

th?'}'the Applicant participated in the inspection and moved about the
Vi
. x‘\“

10
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Photographs of Mangatpuram Park Site from Inspection on 25.02.2025]
Here in Annexed as Annexure No.-4

4.11 The answering Respondent therefore respectfully submits that all
allegations made against MDA in regard to Mangatpuram Colony Park
are factually incorrect, misleading, and unsupported by any
credible evidence.

4.12 It is reiterated that the park continues to exist in its intended condition
and remains publicly accessible for recreational purposes.

5. RESPONSE TO SPECIFIC ALLEGATIONS IN APPLICANT'S

AFFIDAVITS DATED 02.01.2025 AND 22.01.2025

5.1 The answering Respondent has carefully perused the two affidavits
submitted by the Applicant, namely:

- Affidavit dated 02.01.2025, wherein allegations were raised regarding
specific encroachments by named individuals within Block D of
Mangatpuram Colony, and

« Affidavit dated 22.01.2025, wherein accusations were made against the
answering Respondent of submitting misleading photographs,
misrepresenting facts before this Hon'’ble Tribunal, and colluding with

encroachers.

3" With utmost respect, it is submitted that both sets of allegations

11
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evidence. The allegations appear speculative, accusatory, and based

upon hearsay rather than verifiable documentation.

5.3. Reply to Affidavit dated 02.01.2025

5.3.1 In the affidavit dated 02.01.2025, the Applicant made a categorical
allegation that encroachments have taken place over Mangatpuram
Colony Park (Park 2), specifically naming several individuals said to have
encroached upon the parkland.

5.3.2 In this regard, the answering Respondent conducted both independent
Inspection and joint inspection (as already elaborated in Part 4). These
inspections reveal that:

» The named individuals reside in houses located along the
periphery of the park butoutside the designated park
boundary;

« No part of their dwelling or compound extends into the land
demarcated as a public park under Layout Map No. 146;

- No new construction, extension, fencing, or encroachment
attributable to any of the named individuals was observed.

5.3.3 The field report further indicates that the park remains open, qnused

AR v ?qr private purposes, and accessible to the general public,

ing morning walkers, children, and residents.

12
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5.3.4 The Applicant has not filed any official measurement, sale deed, land
mutation document, or government layout to establish his claim of
encroachment.

5.4, Reply to Affidavit dated 22.01.2025

5.4.1 The second affidavit, dated 22.01.2025, contains sweeping allegations
of:

« MDA having filed incorrect or substituted photographs of a different
site;

« Collusion with encroachers; and

« Obstructing the Applicant from entering Mangatpuram Park.

5.4.2 In reply, it is respectfully submitted that:

(i) The photographs submitted by MDA were duly obtained during field
inspection, geo-tagged, and drawn from the very location of Park 2.
The GPS coordinates, and visual contours corroborate that the images
belong to the said park alone.

(i) The allegation of submitting photographs of another park is baseless.
No motive exists for such substitution, and the record is fully supported
by layout verification.

(iiiy MDA officials do not restrict or regulate entry into parks. No barrier,
;é_o‘ AR

g\éﬁe, or access control mechanism is maintained by the Authority at
*
Mafigatpuram Park. The park is freely accessible.

13
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(iv) The Applicant was physically present during the joint inspection
conducted on 25.02.2025 and no hindrance to movement was observed
or reported at the time. This defeats his allegation of being denied access.

5.4.3. The accusations of collusion and concealment appear motivated, and
perhaps intended to shift the burden of proof or prolong the present
litigation.

5.4.4 The answering Respondent reiterates that its conduct has been lawful,
transparent, and accountable at every stage, and it has faken all
steps within its statutory power to comply with the Hon’ble Tribunal’s
orders in letter and spirit.

6. MONITORING, RESTORATION, AND FUTURE SAFEGUARDS

6.1  The answering Respondent, in view of its statutory obligations under the
Uttar Pradesh Urban Planning and Development Act, 1973 and its public
duty to safeguard open spaces, has adopted a proactive approach
toward protection, restoration, and long-term monitoring of
public parks including Jagannath Puri Park and Mangatpuram Colony
Park.

6.2. Measures Undertaken for Monitoring

,lA dedicated Zonal Inspection Team under the Town Planning

-,
“

,._l_)eb'artment has been tasked with carrying out regular field inspections

l)v

W g}f ay/ areas designated as “Park/Open Space” in the Master Plan and

Lé}pp/ffoved layouts.

14
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6.2.2 Inspections are scheduledon a monthly basisand include
photographic documentation and field notes. Reports are submitted to
the Vice Chairman’s office for review and immediate action, if needed.

6.2.3 In cases of unauthorized development, field inspectors are mandated to
submit preliminary encroachment reports, based on which showcause
notices under Section 26 of the Act are issued without delay.

7. CONCLUDING SUBMISSIONS AND PRAYER

7.1, In light of the foregoing submissions, the answering Respondent most
respectfully reiterates that:

+ It has complied in full with the directions issued by this Hon'ble
Tribunal vide order dated 29.01.2025;

+ A joint inspection of Mangatpuram Colony Park (Park 2) has been
duly conducted in the presence of the Applicant and independent
officials;

« The inspection revealed no encroachment on the park land, and the
allegations made in the affidavits
dated 02.01.2025 and 22.01.2025 stand refuted by verified
findings and photographic evidence;

""\ \\- Park 1 (Jagannath Puri) has already been cleared of all unauthorized

“\constructions via lawful demoalition executed

¥ |

n 04.01.2025 following legal proceedings culminating in the final

/élemolition order dated 19.09.2024;
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« Monitoring, inspection, public grievance handiing, and citizen
participation mechanisms have been activated and institutionalized to
ensure long-term compliance with zoning regulations and
environmental norms.

7.2 The answering Respondent respectfully submits that the allegations of
inaction, suppression, or complicity attributed to MDA in the Applicant’s
affidavits are factually inaccurate, legally untenable, and
unsupported by material evidence.

/.3 The MDA has acted at every stage within the framework of law,
supported by documentary records, field reports, and internal approvals.
Its conduct has remained consistent with the objectives of the Uttar
Pradesh Urban Planning and Development Act, 1973 and with the Hon'ble
Tribunal’s orders.

7.4 In conclusion, the answering Respondent humbly prays that this Hon'ble
Tribunal may be pleased to:

a) Take on record the present reply affidavit filed in faithful compliance

===uzy,  With the Hon'ble Tribunai’s order dated 29.01.2025;

. AR
] \\O @f’ :E,\) Accept the findings of the joint inspection of Park 2 and the final
Robiegh Singh Goiey ;;a, us report confirming absence of encroachments;
RUT (U.P) |
\ RegNo-8521 c)! cknowledge the full compliance of the answering Respondent

. v/
\%!/r OF \Mh previous directions relating to Park 1, including the execution of
o -

demolition orders and initiation of restoration;

16
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d) Hold that no further action is warranted against the answering
Respondent on the basis of allegations found to be unsubstantiated;

e) Pass such other and further orders as may be deemed just,
proper, and in the interest of justice, environmental conservation, and

lawful urban governance.

17
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VERIFICATION

Verified at Meerut on this _____ day of May 2025, that the contents of this
Affidavit fronﬁ Paragraph to Paragraph are true and correct to the best of
my knowledge, belief and based on official records. No part of it is false and
nothing material has been concealed therefrom.

I, Sanjay Kumar Meena, the deponent above-named, do hereby verify that the
contents of this affidavit from Paragraph to Paragraph are true and correct
to the best of my knowledge, belief, and based on official records. Nothing

material has been concealed therefrom.

18
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in View of above, the writ petition is disposed of in the following terms:-
(i) The Vice Chairman of the respondent-Development authority shall ex

amine the issue of
compound’mg of constructions, which have been admittedly raised without getting the

map sanctioned.

{if) The petitioners shall be prov‘\ded a copy of tayout plan by the pevelopment Authority on

their application within a period of two weeks from today.

(i) The petitioners shall file detailed statement of their case in support of plea of
compounding pefere the pevelopment Authority on o pefore 10th of July, 2023.

{iv) The Vice Chairrnart of the Development Authority shall declde the compounding aspect
giving personai hearing in the matter o0 oy before 15th of August, 2023, in accordance
with the bye-laws and U.P. Urbhan planning & pevelopment Act, 1973

{v) Till the fresh order is passed by the Vice Chairman of the Development Authority, the
constructions of the petitioners shall not be dermolished.
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Dhiraj Yadav (JE)
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Anand Kumar Singh (EnforcementOfficer)
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Forwarded Cn:- Tuesday, March 25, 2025 4.05:17 PM
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Saipuram Industrial Area Saipuram Indu
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